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NO DUE CERTIFICATES FOR THE PERIOD SINCE 1982 TO 31.03.2014. 

S.NO PARTICULARS 

1. Upto the year ended 1982. 

2. Upto the year ended 1984. 

3. Upto the year ended 1987 

4. Upto the year ended 1988. 

5. Upto the year ended 1989. 

6. Upto the year ended 1990. 

7. Upto the year ended 1992. 

8. Upto the year ended 1993. 

9. Upto the year ended 1994. 

10. No Due Clearance Certificate dt 24.10.1998. 

11. No Due Clearance Certificate dt 24.10.1998. 

12. No Due Clearance Certificate for 1997-98. 

13. No Due Clearance Certificate for 1998-99. 

14. No Due Clearance Certificate for 1999-2000. 

15. No Due Clearance Certificate dt 27.08.2002. 

16. No Due Clearance Certificate dt 16.10.2003. 

17. No Due Clearance Certificate dt 26.04.2005. 

18. No Due Clearance Certificate dt 31.12.2005. 

19. No Due Clearance Certificate dt 08.02.2007. 

20. No Due Clearance Certificate dt 27.11.2009. 

21. No Due Clearance Certificate dt 02.07.2013 

22. No Due Clearance Certificate dt 03.02.2015. 

21



22



23



24



25



26



27



28



29



30



31



32



33



34



35



36



37



38



39



40



41



42



43



44



45



46



47



48



49



50



51



52



53



54



55



56



57



58



59



60



61



62



63



64



65



66



67



68



69



Nataraj Rao Raghu & Sundaram <nrrandschennai@gmail.com>

O.A. No. 213 of 2021 - S.Sakthivel Vs. Secretary, MoEF and 5 others - National Green
Tribunnal, Chennai
Nataraj Rao Raghu & Sundaram Advocates <nrrandschennai@gmail.com> Wed, Jul 6, 2022 at 9:13 PM
To: vivek.adv.tharai@gmail.com, secy-moef@nic.in, cgmchennai32@gmail.com, geomine@nic.in, collrslm@nic.in,
deetnpcbslm@gmail.com, cgwa@nic.in, Ardhendumauli Prasad <mail@ardhendumauli.com>,
dshanmuganathan@outlook.com, saisathyajith@gmail.com
Cc: POORNAM THANGAPERUMAL <poornamt@yahoo.com>, Rishwanth V S <rishwanthvs@gmail.com>

Sirs/Madam,

We act for the 6th Respondent in the Subject O.A.

Please find attached, a scanned copy of the paper book(Volume V) filed on behalf of the 6th Respondent.

Kindly Acknowledge Receipt.


Yours faithfully
T.Poornam
Counsel for the 6th Respondent

-- 

Nataraj, Rao, Raghu & Sundaram

Advocates

“Haji S.Madharsha & Sons Building”

5th Floor, No.148 (Old No.44),

Second Line Beach,

Chennai – 600 001

Ph: 25341718/25342012

E-mail: nrrandschennai@gmail.com


--Disclaimer-- This email and any files transmitted with it are confidential and intended solely for the use of the entity to
which they are addressed. If you are not the intended recipient and have received it by mistake or learn about it in any
other way, please notify us by return e-mail and delete this message from your computer system. Any unauthorized use,
reproduction, alteration, filing or sending of this message and/or any attached files to third parties may lead to legal
proceedings being taken. . The sender does not guarantee the integrity, speed or safety of this message, or manipulation
carried out by third parties. NRR&S accepts no liability on this account. Mails may be stored for monitoring and review
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